Annexure-10
NICCO CORPORATION LTD. — IN LIQUIDATION;

Date of commencement of liquidation: 17.10.2017;
List of stakeholders as on: 19.03.2021
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covere
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y
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t
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?
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covered
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e
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in total
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*

contingen
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t of any]|
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claim
under
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n
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any

Allahabad Bank

21.11.201
7

105.64

96.34

Secure

96.3444

yes

Assets of
the
Compan

See
comment
S

24.77

9.2956

(a)
Invocation
of
guarantees
subsequent
to the
liquidation,
ifany, is also
includedin
the claim;
(b)
Guarantees
given by
third
parties, if
any, are not
subjectto
adjudication|
/ domain of

by the




Liquidator

. |Asset
Reconstruction

Company of
India Limited

18.11.201
7

28.679
2

27.03

Secure
d

27.03

'Yes

Assets of
the
Compan

Y

See
comment
S

6.95

1.64

(a)
Invocation
of
guarantees
subsequent
to the
liquidation,
ifany, is also
includedin
the claim;
(b)
Guarantees
given by
third
parties, if
any, are not
subjectto
adjudication
/ domain of
by the
Liquidator

Canara Bank

20.11.
2017

43.64

43.58

Secure
d

43.58

'Yes

Assets of
the
Compan

y

See
comment
S

11.21

0.06

(a)
Invocation
of
guarantees
subsequent
to the
liquidation,
ifany, is alsg
includedin
the claim;
(b)
Guarantees
given by
third
parties, if
any, are not




subjectto
adjudication
/ domain of
by the
Liquidator

Central Bank of]

India

23.11.201
7

23.00

21.04

Secure

21.04

'Yes

Assets of
the
Compan

See
comment
S

5.41

1.96

(a)
Invocation
of
guarantees
subsequent
to the
liquidation,
ifany, is also
included in
the claim;
(b)
Guarantees
givenby
third
parties, if
any, are not
subjectto
adjudication|
/ domain of
by the
Liquidator

Industrial

Promotion and

Investment

Corporation of

Odisha
Ltd.(IPICOL)

06.02.201
8

3.24

3.24

Secure

3.24

'Yes

Assets of
the
Compan

See
comment
S

0.83

(a)
Invocation
of
guarantees
subsequent
to the
liquidation,
ifany, is also
includedin
the claim;
(b)

Guarantees




given by
third
parties, if
any, are not
subjectto
adjudication
/ domain of
by the
Liquidator

Indian SME
Asset

Reconstrucutiol
n Company Ltd

10.04.201
8

9.26

6.73

Secure
d

6.73

Yes

Assets of
the
Compan

Y

See
comment
S

1.73

2.53

(a)
Invocation
of
guarantees
subsequent
to the
liquidation,
ifany, is also
included in
the claim;
(b)
Guarantees
given by
third
parties, if
any, are not
subjectto
adjudication|
/ domain of
by the
Liquidator

State Bank of
India

18.11.201
7

123.18

112.16

Secure
d

112.16

'Yes

Assets of
the

Compan
Y

See
comment
S

28.84

11.01

(@)
Invocation
of
guarantees
subsequent
to the
liquidation,
ifany, is also




included in
the claim;
(b)
Guarantees
given by
third
parties, if
any, are not
subjectto
adjudication|
/ domain of
by the
Liquidator

Technology
Development
Board (TDB)

17.06.201
9

79.33

70.26

Secure
d

70.26

Yes

Assets of
the
Compan

Y

See
comment
S

18.07

9.07

((a)
Invocation
of
guarantees
subsequent
to the
liquidation,
ifany, is also
included in
the claim;
(b)
Guarantees
given by
third
parties, if
any, are not
subjectto
adjudication|
/ domain of
by the
Liquidator

UCO Bank

15.03.201
8

8.5135

8.51

Secure

8.51

'Yes

Assets of
the
Compan

See
comment
S

2.19

(@)
Invocation
of

guarantees




subsequent
to the
liquidation,
ifany, is also
included in
the claim;
(b)
Guarantees
given by
third
parties, if
any, are not
subjectto
adjudication|
/ domain of
by the
Liquidator

*The % indicates the claim of each secured FC as a percentage of the total secured FCs



